CORAM:

CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A.No.452/97

Thursday, this the 24th day of April, 1997,

HON'BLE MR AV HARIDASAN, VICE CHA IRMAN

HON'BLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

M Prasannakumar,

Sorting Assistant(Ceghier)

(Under suspension '

Sub Record 0ffice,

Railuwsy Mail Service, Palakkad. - Applicant

By Advocate Mr OV Radhakrishnan

2.

3.

S.

Us

Super intendent,
Railway Mail Service
Calicut Division,
Calicut-673 032,

Senior Super intendent of Post Offices,
Calicut Division,
Calicut-673 002.

Director ef Pestal Services,
0ffice of the PostMaster Genarsl,
Nertharn Region, Calicut-673 011.

Tha Member (Persennel),
Postal Services Board,

Daepartment of fesbe,

Bsk Bhavan, Sansad Marg,
New Delhi-t10 GO01.

Union ef India represented by

its Secretary,

Ministry of Communications,

‘New Delhi-110 001, - Respondents

By Advocate Mr MHJ David J, ACGSC

The application having been heard on 24.4.97 the
Tribunal on the same day del ivered the following:
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DRDER
HON'BLE MR AV HARIDASAN, VICE CHA IRMAN

The applicant, a Sorting Assistant placed under

suspension by an order dated 2.11.95 is aggrievad by the

‘prolonged suspension as also by the inaction off the part

of respondents in completing the disciplimary proceedings
initiated against him. He is alsovaggrieved by the fact
that the respondents despite being satisfied that the delay

in finalisation of the departmental preceedings is not for

' any reason attributable to him, have failed to enhance the

rate of subsistance sllowance. Under these eirculstances.‘

the applicant has filed this application praying for the

following reliefs:

"(i) to call for the records leading to Annexure-A1
order of suspsnsion dated 2.11.1995, Annexure-
‘A4 order dated 10.1.1996 of thedrd respondent,
A-7 order dated 29.2.1996 of the 1st respondent,
A-9 order dated 15.4.1996 of the 3rd respondent,
A-12 order dated 9.9.1996 of the 4th respondent
and Annaexure-A13 order dated 6.12.1996 ef the
4th respondent and to set aside the same;

ii) to issue appropriate direction or order directing
the respondents toc reinstate the applicant to
duty forthuwith; '

iii) to issus appropriate direction or order directing
- the respondents to complete the departmental
anquiry as sxpeditiously as possible and at any
rate within a time Prame that may be fixed by
this Hon'ble Tribunal; and

iv) to issue appropriate direction or order directing
the respondents to enhance ths subsistance
sllowance by 50% of the allowance allowed under
Annexure-A2, in respect of the period exceeding
the period of tha Pirst theee months in terms of
Fundamental Rule 53(i) (ii)(a) (i) and to pay
subsistance allowance at the enhanced rate for
-the period Prom 2.2,1996 and to disburse ths
arrears to the applicant forthwith.”
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2. The substance of allegation against the applicanf
in the memorandum of charge is causing pecuniary loss to
the Government on account of his negligence. One Shri K
Sukymaran, Higher Salect ion Q;ade Sub Racofdlﬂffiber_ang

the applicant were said to be the custodian of the cash

} chest. Shri Sukumaran was placad undar suspension and

disciplinary procesedings against him is also pending.
Shri Sukumaran had filed 03-1212/96 vhich was dispased»
of by order datad 15.11.96% ThaArespondents were directed

\

to complete th. disciplinary proceedings within three months,

providing that if they Pail to do so the applicant in that

case would be reinstated in service. Thé respondents uere

also directed to revieuw the quantum of subsistance allowance

uithin’fgrtéon days.

3. When the applicatioﬂlcame up for hearing taday,
though a statement has been filed by the respondents, .

learned counsel for respondents state .that as the factual

‘circumstances in this case as also in.0.A.1212/96 are

similar, this application may also be disposed of with
similar difections as in 0.A.1212/96 giving the respondents
at least a month's time to hold the second review of the
subsistance allouwance.

4, In the light of the statement of the learned counsal

Por respondents at the Bar, the éppiiéétidn is disposed of
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with Pollouwing directions:
i) The respondents shall complete the disciplimary
-proceadings initiated against the applicant within
a period of three months from the date of receipt
of a copy of this order;

ii) If thae respondents fail to complete the disciplinary
proceedings within the said pericd of threas months,
the applicant shall be reinstated in service on the
expiry of the aforesaid period of three months, and
the respondents would be free to continue the
disciplinary proceedings if they sa choose;

1ii)The respondents shall complete the second review
of the subsistance allowance in accordance with
the inst:uctions conta ined in G.I.M.F.0.M.No.

F(1)EIV(A) /66 dated 30.6.66 within a period of
one month from the date of receipt of a copy of
this order., Arrears if any, Plowing from such a

-raview shall be made available to the applicant
within Pifteen days after the revieu; and

iv) For the expeditious completion of the disciplinary
proceadings against thé applicant, the applicant

is directed to co-operate with the respondents.

4. No costs.
Dated, the 24th Apr
gwkab""‘w
PV VENKA TAKR ISHNAN | AV HARIDASAN"/
ADMINISTRATIVE MEMBER  VICE CHAIRMAN
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Annexure Aj:
Annexure A4:
Annexure A7:
Annexure A§:

Annexure A12:

Annexure A13:

LIST OF ANNEXURES

True copy of the
dated 2.11.95 of

True copy of the
dated 10.1.96 of

True coapy of the
dated 29.2,96 of

True copy of the
dated 15.4.96 of

True cdpy of the

Memo No.K1/31/95-36
the 1st respondent,

-order No.SBaff/30-Misc/79/95

the 3rd respoendent, '

Memo No.K1/31/95-96
the 1st respondent.

Memo No.STAFF/30-Misc/11/96
the 3rd respondent.

Order No.3-15/96-UP

dated 9.9.96 of the 4th respondent.

True copy of the
dated 6.12.96 of

LK R N

Order No. 3-13/96=yp
the 4th respondent.



